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in Czechoslol'akia 

Prime Minister in regard to our 
attitude in the Security Council.. .... 

SHRI RANGA: Only facts. 
(Int/"l'TUptions). . 

Czechoslovakia (St.) 
SHRIMA TI INDIRA GANDHI 

mse--(Interruptions). 

]5·20 hrs. 

STATnfENT RE: U.N. SEGURI-
DR. RAM SUBHAG SINGH: If TY COUNCIL RESOLUTION RE-

they do not want to listen to the LA TING TO CZECHOSLOVAKIA 
Prime l\Iinister, then we have to go 
on to the next. business. (InterTllp-
tiolls). 

SHRI SURENDRANATH DWI-
VED\": 'Ve want to know only one 
thing from the Prime Minister, 
namely whether they instructed our 
representative to abstain, and whether 
he has abstained or not. That is the 
only information that we waut. If 
he has abstained, then the right course 
would be for the Prime Minister to 
resign and then only the House can 
proceed with its business_ There is 
no other statement that we want now. 

THE MINISTER OF LAW.(SHRI 
GOVINDA MENON): She has to 
say what has happened there. 

MR. DEPUTY-SPEAKER: Let 
us hear what the facts are, because 
all sorts of interpretations are being 
placed on the statement that she made 
yesterday. 

SHRI RAnI R.A.Y: We do not 
want any interpretations or explana-
tions. 

THE DEPUTY PRIME MINIS-
TER AND MINISTER OF FIN-
ANCE (SHRI MORARJI DE-
SAl): May I plead with my 
hon. friends about one thing? I 
can understand the excitement and 
their anger and everything else. 
(blterntplions) Before condemning 
the I'rime Minister, is it not neces-
san' that ,,'e should hear her and 
hear her version of what has hap-
pened. Unless we know that, unless 
a full statement is made, what can be 
done? Let the statement be made 
and then hon. Members mav say 
what they like. But first they have 
to hear the Prime Minister. 

SHRI ATAL BIHARI VAJPA-
YEE; After that we shall have our 
say. 

THE PRIME MINISTER, MIN-
ISTER OF ATOMIC ENERGY, 
MINISTER OF PLANNING AND 
MINISTER OF EXTERNAL AFF-
AIRS (SHRIMATI INDIRA GAN-
DHI): Mr. Deputy-Speaker, ::'ir, yes-
terdav and day before yesterday, I 
explained what a very serious situa-
tion had arisen. (Interruption) I hope 
the hon. Members will forgive me if 
I say that they are not exhibiting 
much seriousness here .... .. (Interrup-
tions). 

MR.. DEPUTY SPEAKER: Order, 
order. Mr, Sondhi, I will have to 
name you if you continue like that. 
(Intermptions). 

SOME HON. MEMBERS: Name 
him. 

SHRI VASUDEVAN NAIR 
(Peermade): We will also give him 
something now. (Interruptiom) 

MR. DEPUTY-SPEAKER: Order, 
order. You will also get your oppor-
tunity. Let us hear the Prime Min-
ister. 

SHRIMATI INDIRA GANDHI: 
We have heard very moving speeches 
here. We have been reminded of 
our Independence movement. There 
mav he some people here who are 
too young to remember the Ir.depen-
dence movement. There are many 
others who are older but who did 
not take part in the Independence 
mo\'ement. I belong to neither c"te-
gory. I was there in the thick of the 
Independence movement, (In!errup-
li01l.l). 

MR. DEPUTY SPEAKER: I will 
not permit anyone now. Nothing 
will go on record except the Prime 
Minister's statement. (Interruptions) 
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SHRI SURENDRANATH DWI· 
VEDY: • • • 

SHRI RANGA: * • • 
MR. DEPUTY SPEAKER: She 

has every right to say whatever she 
wants to say. Did anyone confine to 
facts? The Prime ~finister. She ha~ 
a right to say whatever she has LO 
...... (It 1 t eTrll ptiom). 

Nothing will be recorded. (lrder. 
ruptions).· 

SHRI J. B. KRIPALANI.· 
MR. DEPUTY·SPEAKER: The 

Prime Minister will make her state· 
ment first. Then I will listen to the 
members. I must ensure quiet from 
this side also. That side is absolu· 
tely quiet ...... (Interruptions) As I 
have already said, nothing ehe will 
be recorded. Only the Prime Minis· 
ter's statement will be recorded. 

(lnterrtlptions).· 
I have called the Prime Minist~r and 
Leader of the House to speak.' Her 
s~ech will be listened to and recor· 
ded. Nothing else will go on rccord. 
I have said this. and I re~at it. 

SHRIMATI INDIRA GANDHI: 
It is very kind of the venerable Ach· 
aryaji to give me advise. May I make 
a reque·st. that he should also give 
some little attention to what is hap· 
pening around him and behind him. 

Mr. Deputy·Speaker, I was 
in the middle of the debate in the 
other House when I was ask,~d to 
come here and explain ...... (Interrllp. 
lions). If the leaders of the Opposi· 
tion want to hear what I have to sav. 
I shall speak .. If the" do not, I would 
like your leave to go to the other 
House. If they are going to inter· 
rupt and decide what words I should 
use. I am not prepared for it. That 
is all I haye to say (Interruptiolls). 

SHRI BALRAJ MADHOK: She 
has to make her statement. 'Vc want 
information from her. If she wants 
to speak, we are prepared to listen to 
••• Not recorded. 

her. But this is not the way to treat 
the House, lhat she can resume her 
seat without making her statement, 
and then go away. She is the Prime 
Minister and Leader of the House. 
\Ve want her to give information. 

SHRIMATI INDIRA G'ANDHI: 
I was not threatening to leave. I 
wanted merely to state that in a 
vel'\' short time I have to reply to 
the'dckte in the other House. That 
was my only point. 

There is no way in which one can 
answer this question by a mere 'yes' 
or 'no'. 

SHRI M. R. ~fASANI (RAJKOT): 
Why not? (Interrllptions). 

SHRI RANGA: Let us have a 
regular debate then and then all of 
us can have our full say (Interrup-
tion~). 

1\IR. DEPUTY·SPEAKER: 1 
would like to ask Acharyaji what is 
the companv. 

1:;·32 hrs. 
[MR. SPEAKER in the Cllair.] 

SHRIMATI INDIRA GANDHI: 
Mr. Speaker. I believe that some 
members have tried to point out that 
I have not stood by what I had said 
in this House yesterday or the day 
before. I believe somebody has al· 
read\' read out this Resolution. But 
with' your ~rmission. I would like 
to read it out again. 

"Recalling that the United Na· 
tions is based on the principle of 
the sovereign equality of all its 
Members"-

we fully support this--
"Considering that the action 

taken bv the Government of the 
USSR and certain other members 
of the Warsaw Pact in invading the 
Czechoslovak Socialist Republic is 
a violation of the United Nations 
Charter, and in "rarticular, of the 
principle that al Members shall 

• Not recorded. 
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refrain in their international rela· 
tions from the threat or use of 
force against the territorial integ-
rity or political independence of 
any state"-

We have asked our Permanent Re· 
presentative to support this and he 
has also fully supported this. U I 
may interject and say so, I was the 
first person to mention these points 
publicly in my statement here be-
fore anybody else had done so (Inter-
ruptions). 

"gravely concerned that, as an-
nounced by the Presidium of the 
Central Committee of the Com· 
munist Party of Czechoslovakia the 
troops of the Soviet Union and 
certain other Members of the War-
saw Pact had entered their country 
without the knowledge and against 
the wishes of the Czechoslovakian 
Government". 

this clause also we have fully suppor-
ted 

.. Affirms that the people of the 
sovereign State of the Czechoslovak. 
Socialist Republic have the right 
in accordance with the Charter fre-
ely to exercise their own self deter-
mination and to arrange their own 
affairs without external interven-
tion". 

that also we have supported 

"Affirms that the sovereignty, 
political independence and the 
territorial integrity of the Czechos-
lovak Socialist Republic must be 
fully respected". 

this also we have supported 

"condemns armed intervention 
of the USSR and certain other arm-
ed Members of the Warsaw Pact 
in the internal affairs of the Cze-
choslovak Socialist Republic and 
calls upon them forthwith to with-
draw their forces and to cease all 
other forms of intervention in Cze-
choslovakia's internal affairs." 

. Now, w~th regard to this para, we 
did not Wish to support it, 

27-2LSD/A 

SOME HON. MEMBERS: Why? 
...... (Interruptions.) 

.Ilit '"! ~: ;pit ~ m 
f.t;ln-I ~ ~ ~ ~I 

Ilit ~ UIf: ~ ~ ~it it; 
~m~~1 

SHRIMA TI INDIRA GANDHI: 
As I have said in my statement yes-
terday, we supported the para which 
"calls upon them forthwith to with-
draw their forces and to cease all 
other forms of intervention in Czecll.-
osJovakia's internal afIairs"_ We have 
supported. 

wit ~ ""' '!1ft: mqit ~ 
if.l ~ 'lit ~ ~ ~ ~I 

SHRI HEM BARUA: 'Condemns' 
is the essential part of the resolu-
tion; that has not been supported. 

MR. SPEAKER: She is on her 
legs; let her finish_ 

SHRIMATI INDIRA GANDHI: 
,,, e have earlier stated our' position 
on some of these matters and our 
basic principles on the use of words 
such as 'condemn' or 'condemnation'. 
We do not believe that the use of 
such words necessarily goes to help 
the Czechoslovak people ...... (In/no-
ruptions.) 

SHRI M. R. MASANI: May I 
ask. the Prime Minister why ker re-
presentative voted foc rC50IQtions 
using that word 'condemn' with re-
gard to Israel? 

SHRI SURENDRANATH DWI-
VEDY: While condenmning Israel 
we used strong words. Why do we 
not say so now? 

Ilit ~ '"" ~: ~ ~ 
mm,~.m~1 



893 S. C. Res. re. AUGUST 23, 1968 Czechoslovakia (St.) &94 

SHRIMATI INDIRA GANDHI: 
We recei,'ed a phone message this 
morning informing us about this reo 
solution and asking for our advice. 
We immediately consulted with our 
colleagues. 

AX HON". MEMBER: What col· 
leagues? 

~ mr UQ": i!m" m<r ~ ~ 
't>'t ;ftWr ~ ~? 

SHRIMATI INDIRA GANDHI: 
\Ve mnsidered the matter in a Cabi· 
net meeting, and we felt that while 
we should stand firm on the princi. 
pIes. as I said, the use of this word 
did not in anyway help the Czechos· 
lovak people or serve any useful or 
constructive purpose. and therefore. 
(Inlermplipn)-we suggested that 
they might change this word into 
"deplore". 

SEVERAL HON. MEMBERS rose. 

MR. SPEAKER: Order. order. 

SHRIMATI INDIRA GANDHI: 
Ollr representative, therefore. asked 
firstly that there should be a para.by· 
para voting which would have permit. 
ted us to vote for all the other issues 
'except for this particular sentence. 
He also asked for the change of this 
particular word, from "condemn" to 
"deplore". Thirdl\', he asked for 
time to consult us because, even tho· 
ugh we had the phone call. we had 
bareh a few minutes at our disposal 
as voting had already begun; and he. 
and I believe some other members 
also, asked whether there could be a 
slight postoonement so that the\' 
could ·mnsult· their Governments. 

SHRI :\r. R. l\IASANI: While the 
Czechs were being butchered. (Inter· 
rllpiion). 

SHRI\IATI INDIRA GANDHI: 
I wonder if it is the hon. Member's 
mntention that bv by.passing the reo 
solution we have changed anything 
that has happened in Czechoslovakia. 

SHRI RANGA: We need not 
mourn at all when somebody is dead I 

SHRIMATI INDIRA GANDHI: 
\Ve are mourning. (Interruption). 

The resolution goes Ot1~ 

"Calls upon them likewise to 
refrain from an\' acts of bloodshed 

or other actions 'in Czechoslovakia 
and elsewhere that could exacer-
bate the situation, and to take no 
act ion of terror or reprisal that 
muld result in further suffering or 
Ims of life." 

"C<1tls upon the President of the 
United Nations to exercise their 
diplomatic influence upon the US-
SR and the other countries con-
cerned with a view to hringinf!; 
about prompt implementation of 
this resolution." 

"Requests the Secretan··General 
to transmit this resolution to the 
muntries concerned to keep the 
simation under constant review 
and report to the Council." 

SHRI HEM BARUA: What was 
the resolution? 

SHRIMA TI INDIRA GANDHI: 
We have unfortunately not received 
the details. \Ve gave instructions 
that our support of all these paras 
sh<'Htld be made in very clear. firm 
and unequivocal terms. 

SEVERAL HON. MEMBERS rosl'. 

~ mr UQ": ~ ~, ~ 

~ ~ m'l ~ '1ft ~ it "~ 
it<rr I 

MR. SPEAKER: I have absolutelv 
no objection. But whatever we want 
to do. let tIS do it after consideration. 
The House ran disrms this matter, 
but she says she has no details yet. I 
want to know whether,-

SHRI n. ~. PATODIA (Jalor!'): 
Adjourn the House. 

SHRI S. KANDAPPAN: Ll"t us 
adjourn and meet tomorrow. 
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SHRI RANGA: Let us have a 
[our-hour debate tomorrow. 

~m'{N:~~~lfTim 

;tt ~ iT~i ~ f.l; ;;r.r ~ ~ ~ 
~ qrnr ~, iJir ~ ii: 'Ifu: I!>T{ 
~ m '!>tit I 

MR. SPEAKER: Whatever we do, 
I~t us do it ill a calm atmosphere_ 

SHRI J. B. KRIPALANI: We 
want to discuss the statement which 
the Prime Minister has just now 
made. That is all that we want. You 
give us another opportunity. (Inter-
ruption). 

~fR. SPEAKER: ShaH we have a 
discussion about this tomorrow? 

SHRI D. N. PATODlA: Then 
adjourn the House. 

SHRI J. B. KRIPALANI: Sir, 
this House is not in a mood to dis-
cuss any other business. If it is your 
order we wiII obey it but I am sure 
vou do not want this House to take 
up any business when it is not in a 
condition where anything can be dis· 
cussed seriously. 

MR. SPEAKER: I would like to 
remind han. Members that today is 
a non-.official day. 

DR. RAM SUBHAG SINGH: 
They will be the losers. 

. SHRl PILOO MODY: As far as 
·parliamentary procedure is concerned 
let us do away with that for the time 
being. Let us do away with whatever 
.is.on the . agenda. We have only this 
thing on our mind today. 

'fRo SPEAKER: We agree that 
there should be further discussion on 
this. But that can be done tomorrow. 
I have n.o objection in allottinl\' three 
or four hours for this. Nobodv is 
going to be shut out from speaking. 
Even yesterday Shri Masani sat down 
five minutes before his time and there 
was no need for me to ring the bell. 

DR. RAM SUB HAG SINGH: It 
is the time for private Memben' 

business. \Vc are preparedto discuss 
it. 

SHRI \'ASUDEVAl\ NAIR: Sir, 
I would like to make it dear that 
Ollr party is not in favour oE adjourn-
ment oE the House (Interruptions). 

~~~ (~):~ 
~'m', m'l ~ T<f <'IW it1 ;mr. 
¢ ~I~ m'l ~ \IT;mr 
w-rit 1 (~~) i:m f.:!m ~ f.l; 
~ ~it ~ 'fU ~, r.m if ~ 
m1 '1ft mf1r<;r ~, ~ ~ 1 ~ 

it <'I'J1T 1~ '" ~ II (~
fIR) 1 

~ ~ ~: >it ~. 
trf1/ilr ~ ~ :a-m: ~.I (amJ1iI') 1 

~ im'r ~ ~ (liorolf-
'J:{): .,"~ ~, >it ~ ~ 
~ ~;n;rf ~ 1 (1ImJr.\') 

~ ~ ~: >it ~ 
~ ~ >,ft ~ D[l;T if>'t ~ 
.~~I (~)I 

MR. SPEAKER: Shri Vajpayee·. 

SHRI HEM BARUA: I am very 
sorry to say that there is no order 
in thi~ House. Even chappaIs are 
taken out. ..... (Interruptions). 

SHRI Y. KRISHl\AMOORTHY 
(Cuddalore): ~h. Speaker, I sub-
mit that we have come here to 
discharge our duties as Members of 
Parliament. SOllie hon. Members 
ma\' cxprcs, lheir feelings and some 
other; may not like the expressions 
used by them. But it is very inde~ent 
to remove the chappal and show It as 
a challenge to another member. ..... 
(interruptions). "'hen some han. 
'[embers are heatedh arguing, IS It 
<)pcn to one member to show -,his 
chappals." . .. (intt'Truptio,u), It is 
quite possible that Shri Sarjoo Pandey 
does not like the views of Shri Yajna 
Datt Sharma on the attitude of the 
Soviet Union. But does that mean 
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that he should remove the shoe and 
challenge Shri Sharma. It is an in-
sinuation. It is a question of privi-
lege. It is the fundamental right of 
every Member of this House to give 
expression to his views. 1£ the Spea-
ker does not give a ruling on this 
now, then we will have to take it 
that it is not safe for us to sit here ... 
(interruptiom). 

MR. SPEAKER: He has said 
whatever he wanted to say. Now. let 
him resume his seat. 

SHRI V. KRISHNAMOORTHY: 
Is this to be permitted in Parliament? 
I am very sorry that a chappal is 
being shown to challenge a member 
...... (interruptions). 

~fR. SPEAKER: Will any mem-
ber from any section of the House 
say that taking a chappal on the floor 
of the House by any Member is hon-
ourable or excusable? Nobody has 
said it. I would like to hear Shri 
Pandey. 

~ tm!. ~: II:I1=lm ~. 
1!it~~f.f;~~~~ 
it; ~ iro mr ~ ~ 'IT ... 
(OIREI'A) . . . . lIIl'm ~, 

It i\ • tt ~ ron. ~ ~ 
tft-w~I!iT~~~ 
~~~~~if\l~~ 
.m~ ~~~ronlft~ 
V\" ~ t t. .. (amrR) ... 

_ IAmf ~ (~) : lIIl'm 

~. it ~ ~ f.f; ~ ~ ~ 
'iRa it; om: • 3fig m ~ ffi 
~ iRa ttt ~ ~ ron ~ I 

• liar ~ ~: lIIl'm 
~, iro f.m;r ~ f.f; ~ ~ 
_'T<:~~~~mfu~ 

R;m ~ ~ ~ .. (~) .. 
MR. SPEAKER: I can under-

stand that shouting like this can hap-
pen in Parliament. but nobody will 

al?preciate taking Gut a chapfJ41. He 
himself has expressed regret. When 
Shri Atal Bihari Vajpayee says that 
we should discuss it. shouting is allo· 
wed but not chappals. 

.nim'f ~~: ~ 
~, iro f.r~ ~ ~ f.f; ~ 
~~~~~~ 
.m: I!><'r ~ O<ti 'iITUf ~ if; qm 
~~lI>'t~ij;~it 
iU f~ ~r ~~~wij; 
m if f.rf'ffif " ~ ~ ~ 
~ I m<f iro SffiITCf ~ ~ 
~~ott~~~ 
~I 

SOME HOK MEMBERS: No. no. 
SHRI NA TH PAl: I endorse the 

plea made by Shri Vajpayee. Let us 
til" to conduct our proceedings as 
calmly as is possible under the cir-
cumstances. I want to make a pro-
posal. Having listened to the Prime 
Minister and what pans of the reso-
lution her representative supported. 
I was reminded of the young man 
who was asked to approve of a young 
lady. He declared. "I like her hair. 
her nose. her hands. her ears. her lips. 
but I do not like her." She suppor-
ted every part of it but rejected the 
essence of the Resolution. In view 
of that I move the following mo-
tion:-

"This House disapproves of the 
stand taken bv the Government cif 
India at the 'United Nations con· 
trary to the assur.ances given to 
Parliament by the Prime Minister 
of India." 

MR. SPEAKER: Give it in 
writing. 

.n ~~: ~~. ~ 
~ 1!J1t 'lit ~ t f.f; JI'9T";f ~ 
it :it ~iI"1R ~ ~ onm it; 
'mlfit mrr ~ ~ m; ~ ~ ~ 
f.f; ~ ~ SffiITCf lfiT ~ t. lII'1(1IT 

t W lfl ffi ~ ~ ifr.ft ~ 
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W\i" ~ ~ ~ ~ ~ l!it 1ITof 
f<:p:rr I ~ ~ .mrr i!>'1 ~ ~ 
~: ~ W <m ~ ~ if ~ 
~ f;NIr ~ ~ $ f;ror {If 
~~~iItf~I~~ 
~ ~ ~ iii<: ~I """,;jJi[ 

~ ~ Ifm ~ ;fi;;r an- ;;nW CR 
~ m ~ ~ ~ f<fm: ml 

MR. SPEAKER: Some resolutions 
are there. Shti Nath Pai has orally 
given ooc. Perhaps Shri Masani is 
also ~iving one. Shri Atal Bihari 
Vajpayce has abo given one. There· 
fore, if it is the desire of the House 
to postpone the non·official business, 
we will take up this work now itself. 
The Prime Mmister has already nar· 
rated paragraph by paragraph ........ . 
(lnterru.,ption). The Government's 
point of view is before you. Your 
view is also cxpre~d in the resolu· 
tion. Therefore whatever resolution 
i~ tberc, approving or disapproving, 
let us begin it here and now ........... . 
(lnterruptioll). 

SHRI S. K. TAPURlAH (Pali): 
Did they abstain on one paragraph 
or on the entire Resolution? 

SHRIMA TI INDIRA GANDHI: 
If only they would listen, I have 
quite dearly said that paragraph by 
paragraph voting was not aUowed. 
We made our position clear. ..... (lll. 
teTTuptio7l). 

SHRI SURENDRANATH DWI· 
VEDY: If you were not allowed 
paragraph by paragraph, what is the 
meanin~ of your 5upport ...... (In· 
t~tlon)? 

SHRI NATH PAl: Please tell us 
if you know something about Dubcek 
...... (17lterruptioll). Is he alive? 

MR. SPEAKER: The Resolution 
before the House is that of Shri AtOll 
Bihari Vajpayee. It says: -

"That thestatemem made bv 
the Prime Minister on 2lbd 
August regarding India's stand at 

the Security Council be taken into 
consideration. " 
SHRI M. R. MASANI: No. 
SHRI RANGA: We condemn it. 
:\IR. SPEAKER: You may con· 

demn it. You can move an amend· 
ment or some other Resolution. I 
do not mind. This is the Resolution 
which has been given in writing. 
Shri Vajpayee has given this. You 
lDay later on move any amendment 
you like. 

I would suggest that we take up 
here and now the resolution. 
16 HlC>. 

SHRI M. L. SONDHI: That is 
not the spirit of the country. 

:\fR. SPEAKER: What I am try-
ing to say is ..... . 

SHRI M. L. SONDHI: Mr. Dub-
eel has been killed ..... . (Interrup-
tions). 

\fR. SPEAKER: Can I save him? 
H I can save' him, I will be very 
happy. (Interruptions). 

SHRI MANUBHAl PJ.\TEL 
(Dabhai): He is disturbiDg the pro-
Ledings of the House. 

SHRI M. L. SONDHI: There is 
an article 'Crush Counter Revolu· 
tion' which has been cin:ulated. I 
showed it to Mr. Bhagat. He did 
not care a hang for it. He is a part 
and parcel of all this ...... (Interrup-
tions). 

MR. SPEAKER: Will }'ou kindly 
sit down now? You cannot have the 
monopoly. There is another resolu· 
tion also. 

~~~~:~ 
~,~;r;ri ~ fuif ~ ~ ~t 

MR. SPEAKER: Mr. Vajpayee's 
rcsol uti on came earlier ..... . 

SHRI SURENDRANATH DWI-
VEDY: I have gi\lell it much earlier. 
I can hand it over at any moment. 
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~R. 'SPEAKER: You can move 
any amendments to Mr. Vajpayee's 
resolution or anybody else's resolu-
tion. 

SHRI S. KANDAPPAN: May I 
make a submission? The things are 
moving so fast at the U.N. We do 
not know what has exactly happened. 
'We do not know what part of the 
resolution our representative at the 
.U.N. has supported and what part 
he has not supported. Even the Prime 
Minister is at a loss to know exactly 
what is the position. So, I would 
'suggest that let the Government sup-
ply us all the material. the resolu· 
tion. etc.. that is there at the U.N. 
headquarters so that we know what 
is ·happening there. Then. let us 
haye the discussion tomorrow. 

SHRI VIKRA:\{ CHAND MAHA-
'jAN: Sir. on a point of order. 

~IR. SPEAKER: The're is no 
point of order. There is only dis-
order now. 

SHRI VIKRAM CHAi\'D MAHA· 
J:\.1'\: Kindly turn to rule ......... 

~fR. SPEAKER: I lIeed lIot turn 
to any rule. 

SHRI VIKRAM CHAND MAHA· 
'JAN: Rule 332 says: 

"A Member may give notice of 
a 'motion or resolution or Bill 
which he mal' desire to be taken 
upon the conclusion of other busi· 
ness on which that motion is con-
tingent and if such a notice is 
admitted bv the Speaker it may 
be included' in the list of business 
under the heading: contingent no-
tice of motion or resolution or Bill • 

. as the case may be. 
A contingent notice shall be in 

such form as the Speaker may pres-
cribe and shall be taken up in the 
House only after the busmess on 
which the notice is contingent is 
disposed of." 

Then. Rule 334 says: 
"The Secretary shall make every 

effort to circulate to each member 
a COPy of every notice or other 

paper wltich is required by these 
rufcs to be made available for the 
use of members. 

;\ notice or other paper shall be 
deemed to have been made ,avail· 
able for the use of every member 
if a copy thereof -it deposited in 
such manner and in such place as 
the Speaker may. from time to time 
direct." 

:\ow. Rule 332 says: 
"Every notice required by these 

rules shall be given in ",ritmg ad-
dressed to the Secretary and signed 
by the member giving notice. and 
sl.lal~ be left at ~?e Parliamentary 
'" oucc Office ...... 

Therefore. I submit. this motion can-
not be admitted today. 

SHRI K. i\'ARAYANA RAO: On 
a point of order. 

MR. SPEAKER: What is the 
point of order( There is only dis-
order now. Do "ou think that any· 
body is anxious 'to hear your point 
of order? Do \'Ou think that it is an 
honour to rise' with the rules' book? 
Do you think that nobody knows the 
rulc~ here. There is OIih- disorder 
here and I am trying to restore order. 
When there is disorder. I think, the 
human feelings are upsct ......... (bl-
terruptiolls). 

I ~uggest that we have a dir.cussion 
here and now. Now I would request 
~fr. Vajpayee to speak ...... 

SHRI RANGA: We should have 
it some time tomorrow., ..... 

MR. SPEAKER: About tomorrow 
I cannot say anything. 

SHRI RANGA: We do not want 
to have it here and now. We would 
like to have it some time tomorrow". 

. 'IR. SPEAKER: 
tion is before me. 

Here the mo-

SHRI RANGA: We must have all 
the farts; then only we can have a 
debate, 
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SHRI DATTATRAYA KUNTE: 
I do not want to say anything about 
what mOtion should come and all 
that .. I only want to bring to your 
notice that we werc debating a mo· 
tion mm'ed by Shri Vajpayee which 
suggested that the debate on the busi· 
ness of the House be adjourned, and 
that motion has not yet been dis-
posed of. Until the motion moved 
by Shri Vajpavee for adjournment 
of tbe business of the House under 
rule 109 is disposed of, tbe Rult's 
of Business would not allow any 
other husine~s to he taken up, . 

\fR. SPEAKER: I accept it. ..... 
(Interruptions). 

:'I: ow, here are these motions. The 
motion in the name of Shri Hem 
Barua came earlier. I will read that 
motion. It sa)'s: 

"That the statement made by 
the Prime Mini~ter on the 23rd 
August, 1968 in regard to U.N. 
Security Council resolulion relat· 
in~ 10" Czechoslovakia, be laken 
into consideration." 

SHRI ~ATH PAl: The one dis· 
approvin~ of the stand ......... 

\fR. SPEAKER: There are a 
number of them. If that motion is 
there, then the other one comes as 
an amendment. Shall we take up 
Ihis motion? 
16.10 HRS. 

\(OTIO~ RI'. U.:'I:. SECl:RITY 
COUNCIL RESOLUTION RELAT· 

ING TO CZECHOSLo\' AKIA 
SHRI SURE:'I:DRA~ATH DWI. 

VEny: Yes. ThaI is all right. 
Sir, I beg to move: 

"That the statement made by the 
Prime \finister on the 23rd' Au· 
~.ust. 1968 in re~ard to U.N. Sem. 
Tlty Council.r("solution relalin~ to 
CzechoslovakIa, he taken into con· 
sideration." 

MR. SPEAKER: Shri nwivedy. 
SHRI 1'. G. SE:'I: (Purnea): Some 

lime may be given for membcr~ 10 
move amt'ndments. 

\fR. SPEAKER: I will allow one 
hour, up to :, p.m. 

SHRI P. VENKATASUBBAIAH: 
Before the discussion starts, may I 
make a submission? Shri Vajpayee 
has been sa\'ing that the discussion 
must he conducted in a very dignified 
manner. On behalf of the Congress 
Part v, may I make an appeal to 
Shri Vajpayee to see that it is his 
responsihility as Leader of his Party 
to restrain his members so that the 
dehate could be conducted in a dig· 
nified way? (Interruptions). 

MR. SPEAKER: I expect this c0-
operation from all Leaders. I may 
sav honestly that but for their co· 
oPeration, even this much of disci· 
pline would not have been there 
in the House. I am very grateful 
to them for the help they ha\'e been 
giving. When something happens, 
the\' have been going round to their 
members and restraining them and 
trying to help that way. 

SHRI PILOO MODY: You must 
add that VOll do not see the Prime 
\finister or even tlie Minister of Par· 
liamentary Affairs running to some 
corner of the back benches of the 
Congress 'Part\' to restrain the dis· 
graceful behaviour that you occa· 
<~o!');IllY see from that side. (Int~rn/p. 
lIons). 

SHRI .J. B. KRIPALANI: I have 
to say that it was verv cruel of the 
lad\'Prime l\Iinister io say that I 
did not restrain the Opposition menl' 
hers. I am here for that lurpose, 
and I haw' always restraine them. 

MR. SPEAKER: I have sern that. 

SHRI.J. R. KRIPALA~I: But she 
did nOI hear what I said. Will you 
hring il 10 her noticl'? 

I shall repeal for her. I was sa~·· 
in!!, that it wa. \'('TV que! of the lad\' 
Prime Minister to say that I am no't 
re-rraining the Opposition parties. I 
have re~trained the Opposition. I am 
here for I hal purpose. I ha\'l' not 
.aiel ()11~ word to Iht' Congress memo 
bers, 


